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Mr. Speaker: We will see when it 
comes. 

Shri Bari Vishnu Kamath: Is not 
the Home Ministry competent to deal 
with this matter? It should be trans
ferred from the External Affairs Min
istry to the Home Minisry. 
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Mr. Speaker: The question is: 

"That leave be granted to in
trodul'e " Dill to declarc the Judi
cial Commissioner's Court for 
Goa, Daman and Diu to be a High 
Court for certain purposes of the 
Constitution." 

The motion was adopted. 

Shri Satya Narayan Sinha: I intro
duce the Bill. 

12.38 hrs. 

PREVENTIVE DETENTIoN (CON-
TINUANCE) BILL-contd. 

Mr. Speaker: Further consideration 
of the following motion moved by 
Shri Nanda on the 17th December. 
1963, namely: 

"That the Bill to continue the 
Preventive Detention Act, 1950, 
for a further period, be taken into 
consideration". 

Shri Koujalgi may continue his 
speech. 

Shri M. R. Masani (Rajkot): May 
know when you propose to call on 

·the hon. Minister to reply? 

Mr. Speaker: 4 o'clock? 

Shri U. M. Trivedi (Mandsaur): We 
had agreed to have 10 hours. We w:JI 
not be able to finish it within that 
time. 

Mr. Speaker: Would the Ministi!r 
like to reply tomorrow? 

The Minister of Home Affairs (Sbr~ 
Nanda): Yes. 

Mr. Speaker: We will conclude the 
debate today and tomorrow the Min
ister will reply. 

Shri II. V. Koujalgi (Belgaum): 
Yesterday I was speaking about anti
social activities in rural areas. At least 
it is my experience that in some vil
lages or in a rural area, goondas prac
tieally rule. They commit atrocitie!', 
extortion and harbour criminals and 
da~oits. They see that no evidence 
comes before the court if they are 
dragged to the court. The whole 
peace of the village is disturbed only 
by these one or two persons. 

There <Ire cases where a person who 
gives evidence against another person 
ill a court is murdered or grievously 
hurt. So, it is difficult even for the 
po:ice to keep watch against them; 
n[)body comes forward to give evi
den)lC in an open court. 

Then. what about the communal 
riots? They go on here and there, not 
because of trouble between two 
communities because there are one or 
two persons who instigated such 
troubles taking advantage of the 
ignorant and poor people .• If we study 
the root cause of the communal riots, 
we can see that it is these anti-social 
persons who misuse the constitutional 
rights and try to commit a breach of 
the law, rather than observe them. 
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[Shri H. V. Koujalgil 

lUI hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 
In foreign democratic countries, the 

laws are obeyed. If they do not like 
it, they take to constitutional methods 

·to see that the laws are changed. Here 
the laws are observed more in breach 
than in obediel'\ce, with the only 
object of getting some personal bene
fit. They do not look to the interest 
of the country. 

This Act has some safeguards also. 
An advisory body has been formed 
The aggrieved party has a right to be 
heard; if there are any legal mistakes, 
he can go even to the High Court. It 
is the primary duty of the Govern· 
ment to maintain the security of the 
country. Since we see that there are 
pro-Pakistani activities and pro-Chi
nese activities, there arc smugglers 
and blackmarketeers, it is the Gov
ernment that knows whether thi; 
measure is necessary or not. In my 
humble opInion there are justifiab:c 
reasons for the continuance of thi~ 

Bill on the statute book at least for 
some more time. 

12.46 hrs. 

POINT OF PROCEDURE 

Shrt Hari Vishnu Kamath (Hosh-
ang&bad): Mr. Deputy-Speaker, may 

. I seek your ruling on one point? Oil 
the 11th of this month, last Wedne;;
day, the Home Minister made a state
ment in the afternoon correcting a 
reply which he has given to a question 
in the morning. I objected to it at 
that time on the ground that proper 
notice had not been given to the 
Members who had raised that ques
tion. You overruled the objection 
and said that you would go into the 
matter later. I invite your attention 
to direction 115 of the Directions by 
the Speaker where the procedure in 
regard to this mMter is clearly laid 
down. 

"(1) A member wishing to point 
out any mistake or inaccuracy 

(2) 

in a statement made by a 
Minister or any other member 
shall, before referring to the 
matter in the House, write 
to the Speaker pointing out 
the particulars of the mistake 
or inaccuracy and seek his 
permission to raise the matter 
in the House. 

The member may place before 
the Speaker such evidence as 
he may have in support of his 
all egation. 

(3) The Speaker may, if he 
thinks fit, bring the matter to 
the notice of the Minister or 
the member concerned for the 
purpose of ascertaining th. 
factual position in regard to 
the allegation made." 

Then comes the crucial part, the rele
vant part of the direction. 

(4) The Speaker may then, if he 
thinks it necessary, perm:t 
the members who made the 
allegation to raise the matter 
in the House and the member 
50 permitted shall. before 
making the statement, inforlll 
the Minister or the Member 
concerned." 

Here, neither my co'league Mr. 
Dwivedy nor my hon. friend 111. 
Ranga was informed. It was there
fore, not in order. But now'it is a 
fait accompli; nothing can be done 
about it. It cannot be undone. Bllt 
I hope that this will not be a prece
dent for the future. 

Mr. Deputy-Speaker: I fully agree 
with the hon. Member. I am sorry 
for the omission in this matter. I will 
take care that such omissions will not 
occur again. Mr. Frank Anthony. 

12.47 hrs. 

PREVENTIVE DETENTION (CONTI
NUANCE) BILL-contd. 

Shri Frank AnthOJlY (Nominated
Anglo-Indians): Mr. Deputy-Speakllr, 


